CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Application Noe. 896 of 2000
Original Appl -cation No. 897 of 2000
DriginaI Kgglication Noe 918 of 2000

Jabalpur, this ti:e 22nd day of March, 2004

Hon'ble shri M.P. Singh, Vice Chairman
Hon'ble shri Madan Moha®, Judic ial Member

1. Oricinal Applicati.n No, £96 of 2000 -

Asmat Khan, S/o, Shri Rascol Khan,

aged sbout 39 years, Technician Gr. I,

Rail Spring Karkhana, Sithauli,

Distt, fualior. Xy _&EEJ_-J'._C_Q!'E

2, Orioinal Application No. 897 of 2000 -

4m 51')/.5-(¢

AN Hari Shankar Tiwari, S/2. Shri Jagnnath
2\ Prasad Tiwari, aged abo.t 47 years, Senior
4 Technician/Master Crafteman, Rail Spring
Karkhana, Sithouli, Gualior, R/o, $~17,
Ra jendra Prasad Colony, Tansen Road,
Gualior (M.P.). oo+ Applicant

3 Original Applicatiun No, 918 of 2000 =

Laxmi Narayan Gaur, agec about 48 ysars,

S/o. Shri L.L. Caur, Artisan Grade -1,

Sabji Mandi, Galin No. &, Hear Mangal

Bhawan, Kunwarpura, flurar, Guwalior. eos Applicant
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(By Advocate - Shri S, Paul in all the OAsg)

Ve rsus

e —

1. Union of India,
throudh its Secretary, Ministry
of Railuay, (Railvay Board),
NBU Delhio

2. General Manager, Central
Railway, Mumbai CSI, Mumbei.

3+ Chief Personnel Of ficer (Mech.),
Central Railuay, Hradquarter office,
Personnel Branch, Mumbai CsT,
Mumbai

4. Chief Workechop Manager,

Rail Spring Karkhana, Sithouli,

Gualior (MP), ee« Respondents

» (By Advocate = Shri M.N. Baner jee in all the DAs)
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Common 0 R D E R foralz
By M.P. Singh, Vice Chairman -

Since the issue inwlved is common and the facts and
reliefe claimed in these DAs are similar, we intend to
dispose of these Original Applications by passing a common

order.,

2. By filing these Original Applications the applicants have
claimed the reliefs to set aside the order dated 5.59.2000

and to direct the respondents to provide all consequential
bemefits to the applicants =s if the order dated 5,5,2000

ig never passed.

3. Heerd the learned counsgsl for the parties and perused

the records carefully,

4. The learned counsel for the applicants has submitted
that vide letter dated 5.9,2000 the respondents propased to
depress the geniority of tk: applicants and po st pone ;
the date of the applicants jromot ion to the post from Group-D
to Group=C and also uwhen they were appointed within Group=C,
The learned counsel for the applicants has also submitted
that the proposal ig being taken by the Iegpondents on the
basis of the circular issued by the Railway Board on 14th
July, 1995. He further submitted that the copy of the same
has not been supplied to the applicants to ses as to whether
this circular provides for fixing the date of promotion from
Group=-D to Group-C and also for promotions within Group=-c
from a prospective datey ard also to ascertain whether it
provides for reviewing the cases of the individuals who have
besn promoted from Group~D o Group=C before the igssue of
this letter, He has algg submitted that no opportunity of
hearing uag given to ths eiplicants before this drastic

action of reverting them ig Proposed to bs taken by ths

reégpondents,



5. 0On the other hand the learned counsel for the respondints
has produced. & copy of the latter dated 14th July, 1995 for
our perusal, He has gubmitted that the latter dated 5,9,.2000
has been issued by the Headquarter office to the Chief Works
Manager, Guwalior. This is only a view expressed by the
Headquarter office in pursuénce of the lstter issued by the
Railuay Board dated 14th July, 1995. In any case it is only
@ internal correspondence bstween the tuo offics of ths Cen-
tral Railuay, Housver, ths applicants vithout waiting for
the final decision of the rcspondents have approached this
Tribunal challenging the letter which is only an internal
correspondence, Hence the QOriginal Applications are pre=-

mature and are liable to be dismissad,

6. We have given careful consideration to the rival
contentions made on behalf of the parties and we find that the
order challengsd by the applicants is only an internal
correspondence and ngzgsjér has been passed by the respondent g
depressing the seniority of the applicants or refixing the
date of promotion from Group=D to Group=~C and within Group=C
of the applicantg. Accordingly, the Original Applications are
pre-mature and am® dismissed, However, in case the respondents
proposegto pass orders regarding the implementation of the
decision taken on the basgis of the letter dated 5.9.2000, they
vill give an opportunity of hearing to the applicants and it
shall be only after giving opportunity of hearing to the
applicants, the réspondents will pass the final order. The
interim orders passed on 12,10,2000 in OAs Nos. 896/2000 apy

897/2000 and 23.10,2000 in OA No. 918/2000 gtang vacataed, Ng

cost s,

7+ The Registry is directad to place a copy of this order
alonguith the records of the other two DAg,

St/ S
Swaieial o mter e’ g oiiion s
Vice Cha rmn

ngAn



